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IN THE CENIRAL AUMINISTRATIVE TRIBUNAL,

JOUHPUR BENCH, J(DHPUR .
O.hs NO. 20972001 | ' Date of order;éiaxoﬁ'ﬁ

arjun singh 5/0 Late shri Nathu 8ingh., aged about 25 years,

village Post Chendanwara, Distt. Banswara (Raj.)

The late father of the applicant was holding the post
of Head Post Master at Main Post Office, Banswara {Raj.).

e GAb’)plicant'
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communication, Fostal Department, Dak Bhawan, Farliament
Street, Hew Belhi.

2. Phe Post Master General {(Director),
Rajasthan Circle, Jaipur (Raj.).

The Senior superintendent of Post Dffices,
pungarpur Div., Dungarpur (Raj.)

.o sRegpondents.

Mr. Harisn Puronit., Counsel for the applicant.

Mr. vinit Mathur, Counsel for the respondents.
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HON*BLE MR. J.Kes KAUSHLIK, JIDICIAL MEMBLER
DR L EKR

1n this aoplication, the applicant claims for thne

appointment on compassiocnate ground, was rejeéted mainly
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ground of
on theAgrant of Family Pension and Payment of Retiral Benefits

by a cyclostgledorder and a direction has been sought for
quashing of the impugned order of rejection dated 23.04.2001
{Annexure 4/1) and also for direction to the respondents to

provide appointment to the applicant on compassionate ground.

2. At the out=-set both the counsel £for the respondents
have submitted that the controversy invqlved in this case
has been adjudicated upon and is squarely covered by the
judgement dated 15.02.2002 of this Xx% Hon'ble Tribunal

B in Q.A. ﬂo. 82/2001.-.$ukn Dev vse Union of Ipndia and §rs.
and the present case @aQ.also be disposed of in the light of

direction given in said case.

3,. 1In view of the submissions made by the learned counsel

for the parties, the following order is passed:

“The D.A. is, therefore, partly allowed. The impugned
i order dated 23.04.2001 {(Annexure 4/1), is quashed and
the respohdenté are directed to re-examine the matter
and'cénéider the case of‘agplicant for compassionate
ground a?éointment objg;tively and sympathetically.
Phis direction shall be complied with within a perjod
e of three months frdm the date of receibt 0of a copy of
tnis order. NoO order as to costsi
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( J.Ke KAUSHIK )
“Judl o Member
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